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Act: No. XLVII- of 1947 - 

1-I'nsssn BY TEIX DOM~NION LFGIYLATURE~ 
L 

(I(orc;%utd t f ~  ussent qf L F L ~  GOVW~WV Qenevccl on lhe 24tk December 19F1) 
I 

Act to provide for the exercise of-certah-exb-provincial jurisdiction sf the , - \-- I 

Centml Government , 

HEREAS by treaty, z~greement, grant, usega, suffdrnnce arid other la~vftrl - - I I 

means, the Central Government has, and Ine~p hereafter accluire, jurisdiction 
o are as outside the Provinces of India ; 

ereby enacted +s follows :- 

I. SPlel% title.-This Act may be called tjhc Tcxtra-Provincial ~urisriictdnll 

9. Defiaitio1ls.-In .this Act,- 

(a)  "extra-provincial jurisdiction" meails m y  j~irisdictioi~-whicl~ by t lmty ,  
ree~nent, grant, usage, sufferance or other lawful moans the Central 

has for the time boing in or in relation to any Area ontside the Provinces ; 

, (b) "jurisdiction" iuclucles rights, power and authority. 

ise of jurisdiction.-(1) I t  shall be lawful for  the Central Governmcn 
xercise extra-provincial jurisdiction in such manner as it thinks fit. 

The Central Gove~mment lnay delegate rtiiy sucli jurisdiction ss  af&wicl  ' 

officer or aut11orit.p in such manner and to such extent as i t  thinks fit. 

. power to make orders.-(1) The Central Government may, by not!&ation 
official Gazette, make such orders as T a y  seem to it expedient for the effectjive 
se of any extra-provincial jurisdiction of the Central Qo~erninont. 

u t  prejudice to  the generality of the powers conferred by ~ u b - , s e c t i ~ ~  
made under that sub-sectioil inay p r o v i d e  

I 

or determining tho law and procedure to be observed, ~vhetllor by 
I 

with or without modificatiom all or any of the provisions of any enact- , 
1 

foroe in any Province or otherwise ; 

(b)  for determining the persons who &re to exorcise jurisdiction, either general- ] 
or inpa,rhicular cases or classes of cases, and the powers to bo axercised bj them ; 

termining the courts, judges, magistrates and autlioritios by whom , 
k g  the manner in which, any jurisdiction auxiliary or i n o i h n h l  - 1 G 

rnequentia.1 on the jurisdiction exercised under this Act is to be oxoroised 
any Province ; and 

gula$ing the amount, collection and applicntion of fees. 
, ,j$. ValidityAot aok done in pursuance of jurisdiction.-Eveq act and thmg 
1 ,i, whether before or after the commencemeilt of this Act, in pursuance of any 

t i - rov inc ia l  jurisdiction of the Central Government in an  u e a  outside t],e 
$inces shall bo as valid as if it had been done according to the local lam the11 !k .I- Q T C ~  in that area. I 

6. Evidence -as to existence or extent of jurisdiction.--(I) If ill ally proce~ding, 
-ijp criminal, in a, Court established in tllc jfiovinces or by the xuitlioiity of thn 

Government outside the Provinces, ally question arises as to tho existence 
tent of any cxtra-provincial. jurisdiction of the Centirtl Government, the i 

I 

?;ice anna 1 or l+d. 
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